
OFFICEor TI—IE PRINCIPAL D1sTR;tc;'11.eSESSIONS_.T_UDGE (HQSL
'I'IS HAZARl. DELHI ' * '

OFFICE OF CHAIRPERSON (1i§LE_Q1"1oN COMMITFEELDBAELEC'II|:)NS-2024
No. g/EC/DBA/2025 Dated 13.02.2025

To,
1. The Worthy Registrar General,

High Court ofDelhi,
New Delhi.
(Through Ld. Principal District és Sessions Judge (HQs)
Tis Hazari Courts, Delhi)

2. The Ld. Principal District &: Sessions Judge (I-IQs),
Tis Hazari Courts,
Delhi.

Sub: Appointment ofElection Commission! Returning Ofiicer for the purposes
of Election of the Executive Committee of Delhi Bar Association-2025,
Tis Hazari Courts, Delhi scheduled :t'or 28.02.2025.

Respected Sir,
Please find enclosed herewitri the number of letters! reminders sent

to the Worthy Oflice Bearers of Delhi Bar Association for timely appointment of
Election Commission and Returning Officer and ensufing smooth and transparent
conduct of elections.

It may be note wonhy that originally the date fixed for the
conduction of elections was 19.10.2024. which stood extended to 13.12.2024 and
finally to 28.02.2025. The Election Cormr ittee so appointed on 31.07.2024, has
already called for declarations, dealt with objections. representations and have
also finished the Stage ll of the Proximity Applications.

The list of Members of the Bar who were found to be eligible as
per the scrutiny of the declaration forms. and subsequently upon removal of
objections have already been shared with the Delhi Bar Association. In view of
the removal of objections even through the Proximity Portal, the list have been
updated lest that there is any ambiguity or undue rejection of the application.

The Committee has been impressing upon the Worthy Members of
the Executive Committee for appointment of the Returning Officer as well as
Election Commission, considering the natme and scope of work to be undertaken,
however, despite several reminders, the san' e have not been done.
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The undersigned is also in receipt of the letter bearing no. 415-418
DHC/Mgt. 8: Coord. Cell-I/BMOC (District Courts) Dated 10.02.2025 (Copy
enclosed), whereby the OffiC8 Beaters, in the said letter, have been called upon to
appoint Election Commission! Retirning Officer to immediately undertake all the
necessary arrangements, for the srr ooth. fair and transparent conduct of elections.

As per the information available with this Office. the Delhi Bar
Association has not appointed the Election Commission or Returning Officer.
The said omission is likely to impact the conduct of elections directly. It has also
been repeatedly impressed upon the Delhi Bar Association that any delay in
appointment would severally afi'ec' the conduct of elections.

The Election Commission as well as the Returning Ofiicer are to
undertake the calling of the nominations. scrutiny thereof, removal of objections,
printing of Ballot Papers! procurement of EVMs apart fi'om other responsibilities,
pre and post elections which are ikely to take time for compliance. Since the
appointment of the Election Comrnission and the Returning Ofiicer is being
delayed, the conduct of elections in all Court complexes simultaneously on
28.02.2025, as directed by the Hcn’ble High Court of Delhi, may get severally
jeopardized.

In terms ofjudgmei ll of ‘Lah't.S’1zann.a :9: Om. Vs. Union oflndia
& Qs’. a Committee of two past presidents and two secretaries as well as by a
lawyer nominated by the concerned District Judge or Registrar of the Tribunal or
Registrar General of Hon’ble High Court (as the case may be), can be appointed
in the year of default by the Bar Association concerned. Relevant portion of the
said order dated 19.03.2024 passer in Lal1'tShnnna ¢% 01:9. Vs. Union oflhdia &
015", is reproduced as under:- _

"38 (V) In the even; the exis'tz'ng Em-Assoc1'an'on do not
commence the election process by the dare strjoulated
heminnbove, the saidjinrction shall he deemed to have been
entrusted to a Committee compnking twopartpresfdents and
two secretaries as W0lI'1aS by a Iavgyer nonuhated by the
concerned Distnfct Juajge or Refitzar of the 2"n'hnnaJ or
Regishar Genera! of this Court as the case may he. llhis
Committee W111 only mike decisions to e‘n.s'une that elections
are conducted on time at-zdin a fizir and hanspamntmanner:
Ilihzls Committee shall not exercise any other  vc
fimctfon and will not he deemed to have waited the
Executive Comntfttee ofthe BarAssocia1r'on. »
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The Delhi Bar Associati on, has not appointed the Election
Commission or Returning Officer despite the timeline fixed by the hon'ble High
Court of Delhi or even thereafter until now.

The Hon’ble High Court of Delhi. in terms of order dated
20.11.2024 in ‘LaZl'1‘Slzai:zzza & 01:9. Ks. Union afladia :2: O1:s"it1 WE (C)
103636021 in CM Appeal 61310/2024, ICMA_pp1. 673892024 and CM App].
63390/2024, also issued following directi-=>ns:-

“4. Keeping in View the afbremicl this Court directs" the
D11s'tz:r'ct C0w'tBarA.£s0cia1f0n and the De1£u'Hr'gb C'0wtBar
Association to appoint‘ a Rebmztzhg Qficer along m'ti1 an
Elecfian Commissioner on orbfi-'1tim=.'26" Novembez; 2024. ”

In view of the above. it is requested that due notice of the omission
may be taken into consideration and the necessary directions to the DBA may be
issued, or in the alternative the Committee in terms of order dated 19.03.2024
constituting two past presidents. two secretaries together with a lawyer nominated
by the District Judge may be constituted any order that the election process can be
initiated immediately.

Thanking you.
Yours faithfiiily,

: 1ti .1:
(Nikhil Chopra)

Chairperson, Election Committee,
Delhi Bar Association 2024

Enels: 1. Copy of letter dated 27.11.2024 :'01 Page;
2. Copy of letter dated 30.11.2024 : .01 Page;
3. Copy of letter dated 03.12.2024 ::£02 Pages;
4. Copy of letter dated 05.12.2024 ::102 Pages ;
5. Copy of letter dated 17.12.2024 ::;01 Page;
6. Copy of letter dated 21.12.2024 :»02 Pages;
7. Copy of letter dated 04.01.2025 :::02 Pages;
8. Copy of letter dated 20.01.2025 ::102 Pages;
9. Copy of letter dated 03.02.2025 02 Pages; &
10.Copy of letter dated 07.02.2025 02 Pages.

Ne £012 /EC/DBA/2025 dated 13.02.2025
Copy for infonnfition to- 1 '3

1) The Worthy President. Delhi Bar Assoc iation.
2) The Worthy Secretary. Delhi Bar Assoc iation.
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3) PS to Ld. Principal District & Sessions Judge (West), THC, Delhi.
we Dealing Assistant. Website Committee. Tis I-lazari Courts, Delhi with

directions to upload the same on the ofiicial website ofDelhi District Courts.
Tis Iiazari Courts, Delhi.

5) R & I Branch (HQ), THC, Delhi with direction to display the same on all
notice boards and other necessaiiz places. 1 1 LU

\i t

(Nikhil Chopra)
Chairperson, Election Committee,

Delhi Bar Association 2024

23°78

 



MOST Il\/IMEDIATE
our AT ONCE

LIIIGH counr or DELHI : NEWDELHJ
1 -' Li I9

Noeilg-__,DHC/1\/Igt.& Coord. Cell-I/BMCC (District Courts) Dated: '°l”§l2025
From ~

The Registrar General,
High Court of Delhi,
New Delhi.

To

1- l The Pfesidfint, i 2. I The Hony. Secretary,
Q Delhi High Court Bar Association, i = Delhi High Court Bar Association, 1
: DB]-111 Hlgh Court Complex, , Delhi High Court Complex,
I New Delhi. Y New [)e1hi_

1 .1 . '""" K ~—~,-- -—3. ; The President, I 4. The Hony. Secretary,
Delhi Bar Association, Delhi Bar Association, ,
Tis Hazari Court Complex, Delhi ' t Tis Hazari Court Complex, Delhi ,

| I
l; , f J

Subject: Agpointmenl: of Election Commission/Returning Officer for purpose of
elections of t.ne_”Executive Committees of all the District Court Bar
Associations. Delhi High Court Bar Associations an;L.all,_the. ,Bar
Associations annexed with Tribunals in Delhi.

Sir,
I am directed to inform you that the Hon’ble Full Bench in C.M. Appl. No.

61310/2024, 63389/201 Z4 and 63390/2024 in Writ Petition (C) No. 10363/2021 titled
“Lalit Shanna and 0I‘1'. vs. Union of India and ors. " vide orders dated 20.11.2024
(Copy attached) has 11161‘-81121 directed Bar Association of this Court and the Bar
Association of District Courts to appoint Returning Officer along with an Election
Commissioner on or before 26th November, 2024 for purpose of the Election of the
Executive Committees of all the District Court Bar Associations, Delhi High Court
Bar Associations.

I am further directed to refer to this Court‘s letter No. 838-902/DHC/Mgt. &
Coord. Cell-I/BMCC (District Courts) dated 25.11.2024 (Copy enclosed) whereby a
copy of aforesaid order dated 20.11.2024 was forwarded to your goodself with request
to make all necessary arrangements in coordination with the Chairperson of Election
Committee/Election Commissioner so appointed for procurement of EVMs/ballot
papers (as per past practice), provision for space identification for setting up card
readers with inbuilt controllers and its subsidiary equipments, site survey, sitting space
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allocation, manpower, security of equipments, Intemet/LAN omnectivity, allocating
IP addresses, security during the elections and other necessary arrangements.

The Election Commission/Returning Officer is yet to be appointed for elections
of Delhi High Court Bar Association and Delhi Bar Association.

It is accordingly requested once again to your goodself to kindly appoint
Election Commission/Returning Officer and make all necessary arrangements in
coordination with Chairperson of yotu respective Elect .on Committees for
procurement of E3/Ms, provision for space identification for setting up card readers
with inbuilt controllers and its subsidiary equipments, site survey, sitting space
allocation, manpower, security of equipments, lntemet/LAN connectivity, allocating
IP addresses, security during the elections and other necessary arrangements well in
time before the date of elections i.e. 28.02.2025 so that elections are conducted in fair
and transparent manner in your respective complex.

Yours faithfully

(Gagan Nagpal)
Joint Registrar (Mgt. & Coord. Cell-I)

For Registrar General

’,-"

Encl.: As above

Endst. No.l;[|§’iDHC/Mgt. & Coord. Cell-I/BMCC (District Courts) Dated:
Copy for information and necessary action to :-

1. The Chairman, Election Committee, Delhi High Caurt Bar Association,
Delhi High Court Complex, New Delhi.

2. The Chairman, Election Committee, Delhi Bar Association, Tis Hazari
Court Complex, Delhi.

pd”(§arabjeet Kaur)
Deputy Registrar I 'Mgt.& Coord. Cell-I)
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MOST IMIVIEDIATE
OUT AT ONCE

HIGH COURT OF DELHI : I\‘EYl_' _D_ELE_[_1

N0 S38-902 l. _____ _‘_DHC/‘Mgt & Coord. Cell-l/BMCC (District COIJIYS) Dated: 25 . ll 202,4
From

The Registrar General,
High Court of D- alhi,
New Delhi.

To

l. The Chairperson, Election Committee, Delhi High Court Bar Association, Delhi
High Court Complex, New Delhi.

2. The President, Delhi High Court Bar Association, Delhi High Court Complex,
New Delhi.

3. The Secretary, Delhi High Court Bar Association, Delhi High Court Complex,
New Delhi.

4. The Chairperso-1, Election Committee, Delhi Bar Association, Tis Hazari
Courts Complex, Delhi.

5. The President, Delhi Bar Association, Tis Hazari Courts Complex, Delhi.
6. The Secretary, Dielhi Bar Association, Tis Hazari Courts Complex, Delhi.
7. The Chaiiperso i, Election Committee, New Delhi Bar Association, Patiala

House Courts CI tmplex, New Delhi.
8. The President, New Delhi Bar Association, Patiala House Courts Complex, New

Delhi.
9. The Secretary, New Delhi Bar Association, Patiala House Courts Complex, New

Delhi.
l0.The Chairperson, Election Committee, Saket Bar Association, Saket Court

Complex, Saket New Delhi.
l1.The President, Snket Bar Association, Saket Court Complex, Salcet, New Delhi.
l2.The Secretary, Slaket Bar Association, Saltet Court Complex, Salcet, New Delhi.
13.The Chairperson, Election Committee, Rohini Court Bar Association, Rohini

Court Complex, Delhi.
l4.'I'he President, Riohini Court Bar Association, Rohini Court Complex, Delhi.
15.The Secretary, Rzohini Court Bar Association, Rohini Court Complex, Delhi.
16.The Chairperson, Election Committee, Shahdara Bar Association, Karkardooma

Court Complex. Delhi.
17.'l"he President, Shahdara Bar Association, Karkardoorna Court Complex, Delhi.
l8.The Secretary, Shahdara Bar Association, Karkardooma Court Complex, Delhi.
l9.Tl1e Chairperson, Election Committee, Dwarka Court Bar Association, Dwarka

Court Complex . New Delhi.
20.'l'he President, Jwarka Court Bar Association, Dwarka Court Complex, New

Delhi.
2l.The Secretary, Dwarka Court Bar Association, Dwarka Court Complex, New

Delhi.
22.The Chairperscn, Election Committee, Central Delhi Court Bar Association at

Rouse Avenue Court, New Delhi.
23.'1'he Vice-Presirclent, Delhi High Court Bar Association, Delhi High Court

Complex, New Delhi for the management of Central Delhi Court Bar
Association at Rouse Avenue Court, New Delhi.



24.The Chairperson, Election Committee, Central Administrative Tribunal Bar
Association, 61/35, Copernicus Marg, _ Opp. Punjab Bhawan, New Delhi-
110001.

25.Tlre President, Central Administrative Tribunal Bar Association, 61/35,
Copernicus Marg, Opp. Punjab Bhawan, New Delhi-110001.

26.The Secretary, Central Administrative Tribunal Bar Association, 61/35,
Copernicus Marg, Opp. Punjab Bhawan, New Delhi-110001.

27.The Chairperson, Election Committee, Armed Forces Tribunal Bar Association,
West Block-VIII, Sector~1, R.K. Puram, New Delhi-66.

23.The President, Armed Forces Tribunal Bar Association, West Block-VIII, R.K.
Puram, New Delhi-66.

29.The Secretary, Armed Forces Tribunal Bar Association, 1'-Vest Block-VIII, R.I£
Puram, New Delhi-66.

30.The Chairperson, Election Committee, Delhi Tax Bar Association, G-09,
Central Revenue Building, I.P. Estate, New Delhi.

3l.The President, Delhi Tax Bar Association, G-09, Central Revenue Building, I.P.
Estate, New Delhi.

32.Tl1e Secretary, Delhi Tax Bar Association, G-09, Central Revenue Building, I.P.
Estate, New Delhi.

33.'I'he Chairperson, Election Committee, Debts Recovery Tribunal Bar
Association, 4”‘ floor, Ieevan Tara Building, Sansad Marg, New Delhi.

34. The President, Debts Recovery Tribunal Bar Association, 1"‘ floor, Jeevan Tara
Building, Sansad Marg, New Delhi.

35.The Secretary, Debts Recovery Tribunal Bar Association, -it-‘h floor, Jeevan Tara
Building, Sansacl Marg, New Delhi.

36.The Cl1flitp8ISOI1, Election Committee, Debt Recovery Appellate Tribunals Bar
Association, 3“ floor, Samrat Hotel, Kautilya Marg, Chanakyapuri, New Delhi-
110021.

37.The President, Debt Recovery Appellate Tribunals Bar Association, 3'“ floor,
Samrat Hotel, Kautilya Marg, Chanalcyapuri, New Delhi-1 1 3021.

38.The Secretary, Debt Recovery Appellate Tribunals Bar Association, 3*“ floor,
Samrat Hotel, Kautilya Marg, Chanakyapuri, New Delhi-1 1111021.

39.The Chairperson, Election Committee, National Company Law & Appellate
Tribunal Bar Association, C-20, South Extension, Part-II, New Delhi-110049.

40.The President, National Company Law & Appellate Tribunal Bar Association,
2"“ and 3"‘ Floor, rvrmr. Building, coo Complex, Lodlzr Road, New Delhi-
110003.

4l.The Secretary, National Company Law & Appellate Tribunal Bar Association,
2"“ and 3"‘ Floor, MTN'L Building, coo Complex, Lodhr Road, New Delhi-
110003.

42.The Chairperson, Election Committee, National Company Law Tribunal Bar
Association, E-2, Kailash Colony, New Delhi-110048.

43.The President, National Company Law Tribunal Bar Association, E-2, Kailash
Colony, New Delhi.

44. The Secretary, National Company Law Tribunal Bar Association, E-2, Kailash
Colony, New Delhi.

45.The Chairperson, Election Committee, National Consumer" Disputes Redressal
Commission Bar Association, P-20 (Basement), South Extension Part-II, New
Delhi-110049.

46.The President, National Consumer Disputes Redressal Commission Bar
Association, P-20 (Basement), South Extension Part-H, New Delhi-110049.

47.The Secretary, National Consumer Disputes Redressal Commission Bar
Association, P-20 (Basement), South Extension Part-II, New Delhi-110049.



48.The Chairperson, Election Committee, All India National Constuner Disputes
Redressal Conmnission Bar Association, P-20 (Basement), South Extension
Part-11, New E elhi-l10049.

49.The President, All India National Consumer Disputes Redressal Commission
Bar Association, P-20 (Basement), South Extension Part-II, New Delhi-110049.

50.The Secretary, All India National Consumer Disputes Redressal Commission
Bar Associatio: 1, P-20 (Basement), South Extension Part-II, New Delhi-110049.

51.The Chairperson, Election Committee, Sales Tax Bar Association, 2“‘1 Floor,
Department oi Trade 8.: Taxes, Vyapar Bhawan, I.P. Estate, New Delhi-110002.

52.The President, Sales Tax Bar Association, 2”“ Floor, Department of Trade &
Taxes, Vyapar"~Bhawan, I.P. Estate, New Delhi-l 10002.

53.The Secretary, Sales Tax Bar Association, 2"‘! Floor, Department of Trade &
Taxes, Vyapar'Bl:tawan, l.P. Estate, New Delhi-110002.

54.The Chairperson, Election Committee, Taxation Bar Association, H-Block, 3"‘
Floor, Vikas Elhawan, I.P. Estate, New Delhi-110002.

55.The President, Taxation Bar Association, H-Block, 3"‘ Floor, Vikas Bhawan, I.P.
Estate, New Delhi-110002.

56.The Secretary Taxation Bar Association, H-Block, 3'“ Floor, Vikas Bhawan,
I.P. Estate, New Delhi-110002.

57.The Chairperson, Election Committee, National Green Tribunal Bar
Association, Iloom No. 28. NGT Complex, Faridkot House, Copernicus Marg,
New Delhi-l I-0001.

58.The President. National Green Tribunal Bar Association, Room No. 28, NGT
Complex, Fariizikot House, Copernicus Marg, New Delhi-110001.

59.The Secretary National Green Tribunal Bar Association, Room No. 28, NGT
Complex, Farirlkot House, Copernicus Marg, New Delhi-110001.

60.The Chairperson, Election Committee, Income Tax Appellate Tribunal (ITAT)
Bar Association, Room No. 218, B-Tower, F-Block, World Trade Centre,
Nauroji Nagar, New Delhi-110029.

6l.The President Income Tax Appellate Tribunal (ITAT) Bar Association, Room
No. 218, B-Tuwer, F-Block, World Trade Centre, Nauroji Nagar, New Delhi-
110029.

62.The Secretary-, income Tax Appellate Tribunal (ITAT) Bar Association, Room
No. 218, B-Tower, F-Block, World Trade Centre, Nauroji Nagar, New Delhi-
110029.

63. The Chairperson, Election Committee, Delhi Sub-Registrars Bar Association,
Advocate Campus, RU Block, DDA Market, Pitampura, Delhi-88.

64.The President, Delhi Sub-Registrars Bar Association, Advocate Campus, RU
Block, DDA Market, Pitampura, Delhi-88.

65.The Secretary, Delhi Sub-Registrars Bar Association, Advocate Campus, RU
Block, DDA Market, Pitampura, Delhi-88.

Subject: Q1-der _dal;ed 20.11.2024 passed byline Hpznible Full_Ben¢_h_ Of this Court
i11_C.lVI.__liQ}_)_l-_l\lO. srsrorzogt, s3ss91_z024 eeersssse/2024 in win
Petition (_§_)_ H0. 1l363l2021 titled ‘fLr1lit Sllarrrm and ars. vs. Union 0[
India and‘-tors. ” .

Sir/Madam,
I am directed to forward herewith a copy of the order dated 20.11.2024 passed

by the Hon’blc Full Bench of this Court in C.lvI. Appl. No. 61310/2024, 63389/2024
and 63390/2024 in -Writ Petition (C) No. 11363/2021 titled “Lalit Sharma and ors. vs.
Union ofIndia andtars. " for your information and necessary compliance.

I am also uirected to request you to make all necessary arrangements in
coordination with the Chairperson of Election Connnitteellilection Commissioner so
appointed for procurement of Evlvlslballot papers (as per past practice), provision for
space identification for setting up card readers with inbuilt controllers and its
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subsidiary equipments, site -survey, sitting space allocation, mangpower, security of
equipments, Internet/LAN connectivity, allocating IP addresses, security during the
elections and other necessary arrangements.

It is filrther requested that all necessary formalities be completed well in time
before the date of elections i.e. 13.12.2024 so that elections are conducted in fair and
transparent manner in your respective complex.

Yours faithfully
1/

, ’ -
“\nl~_.‘,’ _. I

4'
_I

/' (Gagan Nagpal)
Joint Registrar (l\/1;-;t. & Coord. Cell-I)

- For Registrar General
Encl.: As above

Endst. No.i03 DI-IC/Mgt. & Coord. Cell-I/BMCC (District Courts) Dated: .25-ll-9-0341
Copy for information to M/S. sac Communications Pvt. Ltd. 301-309, 3"‘

floor, Ansal Tower, Nehru Place, New Delhi-19 with request to give a demo of Des
readers machines to be installed in each Court Complex for purpose of elections to the
respective President/Secretary of Bar Association and Chairperson of respective
Election Comrnittee/Election Commissioner so appointed.

4D\}r/

( arabjeet Kaur)
Deputy Registrar (M;gt.& Coord. Cell-I)



\
.0.

$~FB-1.

@ii»

* IN THE HIGH COURT OF DELHI AT NEW DELHI
+ W'.P.(C) 1036312021

LALIT SI-IARMA AND ORS Petitioners
Through:

VBTSIJS

UNION OF INDIA AND ORS Respondents

Dal‘: I: I dlglhleyflwlldoriu.

Through: Mr. Ruchir Mishra, Mr. Mukesh Kr.
Tiwari and Ms. Reba Jena Mishra,
Advs. for UOI.

Mr. Mohit Mathur, Sr. Adv. with Mr.
Jatan Singh and Mr. Sandeep Shanna,
Advs. for Delhi High Court Bar
Association.

Mr.T.Singhdev, Advocate with
Mr.Tanishq Srivastava, Mr.Abhijit
Chalcravarty, Mr. Bhanu Gulati, Mr.
Aabhaas Sukhramani, Mr. Anum
Hussain, Ms. Yamini Singh and Mr.
Sourabh Kumar, Advs. for BCD.

Mr. Sanjay Jain, Sr. Adv. with Mr.
Piyush Beriwal, Mr. Kushagra K.
Kansal, Mr. Vedansh Anand, Mr.
Yash Tyagi and Mr. Sandip Munian,
Advs. for applicants in C.M. No.
6131012024

Mr. Neeraj, Mr. Satya Ranjan Swain,
Mr. Rudra Paliwal, Mr. Sanjay Pal,
Mr. Soumyadip Chakraborty, Mr.
Kautilya Birat and Mr.Sachin
Saraswat, Advs.

Mr. Ajay Kumar Agarwal, Adv.

Du nulhenacm all!» udercan no n-um-Iflodmm Oath! High» I1-::n1 Orn'erPoa1‘alby lclnrlng it-I QR cede -Ihetml thw-
The Order is downloaded Mun me BNO Suvnr on 21'}!MOM 1: 10:18:41
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CORAM:
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE VIBHU BAKHRU
HON'BLE MR. JUSTICE YASHWANT VARMIA

%
CM APPL. 61317012024. CM :5_tPPL_. 633,89/20?-4._1IM APPL. 63390/2024

O R D E R
20.11.2024

1.

note.
Learned counsel for the Delhi High Court has handed over a brief
The said note reads as under:
“The Hon'ble Full Bench in Writ Petition (C) No. 10363/202]
titled ”Lalit Sharma and ors. vs. Union ofIndia and ors. " vide
orders dated 19.03.2024, while adhering to the principle of
"One Bar One vote" has directed that the Election of the
Executive Committees of all the District Court Bar
Associations, Delhi High Court Bar Associations and all the
Bar Associations annexed with Tribunals in: Delhi are to be
held simultaneously on one datejbr which the proximity cards
are mandatory. The said proximity cards would also be useful
for securitypurpose on later stage.
The "Committee to conduct Audit of Erirting Rules and
Measures: (i) T0 make Recommendations regarding Security
and Disaster Management of Delhi High C-aurt and all the
District Courts; (ii) T0 propose Drafl Rules; (iii) to examine
Existing Rules on the Issues and Suggest Amendments" was
entrusted with the task ofproviding proximity cards to all the
advocates.
The aforesaid Committee has decided that theiapplications for
theproximity card ofthe advocates are subjectud to approval at
04 levels i.e. Level-I - State Bar Councils; Level-2 - Election
Committee of respective Bar Association; Level-3 -
President/Secretary of respective Bar Association and Level-4
is this Court. A total of 41282 applications are receivedfor
proximity cards. The pendency ofapplioations-.a.t each level is
as unden-

Total Pending at Level-1: 275
Total Pending at Level-2: .l 1 068
Total Pending at Level~3: 12488
Totalpending at Leve.-1-4." 1 6'28

Hie Hon 'ble Chairman of the Security Committee while

foe eulnendcky efofie cntercen be re-vcrttiedtrumfletnfl-Itgn Cour: O.r:l'erPoru|by-::er.r..‘::g the QR cede shown above.
The brawl: aauntoededflum the DH't':Snrveron IIIHIIOQJ at fl.'48:4I
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r»~\ El El%
con.—:idering the matter related to delay in verification process
at respective levels has directed as under:—
"a cut of date of 26 Nov, 2024 be fixed as the last date for
verification and approval at each level. This may be
conamurzicatedfortltiviih to the respective Associations.
Accordingly, vide this Courtis letter dated 14.11.2024 the
Sec;-Petaries of State Bar Councils (Level-D, Chairperson of
EIe|.:tion Committees (Level-2) and President/Secretaries of
respective Bar Associations were requested to complete the
verification process/approval of applications within the time

gum}: of 6140 cards have been printed and handed over to
concerned Chairperson of Election Committees for onward
distribution to concerned advocates. "

2. Mr. Sanj ay Jain, learned senior cotmsel for the applicants in C.M. No.
61310/2024 states that the Delhi High Court Bar Association is not
cooperating in the preparations leading to elections. He states that Nine
Thousand Three Hundred and Six (9306) forms are pending scrutiny at the
Level 2 sl age in the Delhi High Court. He also states that the Delhi High
Court Ba1 Association has neither appointed a Returning Officer nor an
Election Cfotmnissioner till date.
3. Mr. Sandeep Shanna, Honorary Secretary, Delhi High Court Bar
Association assures this Court that the said forms shall be processed both at
Level 2 and Level 3 stage forthwith. He also states that the issue of
reservation of posts for women candidates is pending consideration before
the Supreme Court and the matter is now listed before the Apex Court on
29"‘ November, 2024. He prays that the present matter be taken up after the
next date of hearing before the Apex Court. He assures this Court that the
direction given on the administrative side by the Security Committee shall

be compt ed with on or before 26”‘ November, 2024. The said statements
are taken an record.
4. Keeping in view the aforesaid, this Court directs the District Court
Bar Associations and the Delhi High Comt Bar Association to appoint a

Tm-auflrmttcltyotlttn ordorun ho to-vwifiedlrum Oeihiflign Coon OrdnrPo|-tzlcy sunning the OR coda shown lbew.
rm Ovdutn dsvnmlo-Idndknm En our: Swvurcn zmuzcu. 1 n.-ant
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Rehunjng Officer along with an Election Commiusioner on or before 26'“
November, 2024.
5. List the matter for further consideration on £02“ December, 2024 at
02:30 p.m.

MANMOHAN, CJ

VIBHU BAKHIRU, J

YA‘?SH\VANT VARIVIA, JNOVEMBER 20, 2024
N.UuZnna

TM: I: 1 dlglnny signed on:h.r.
17:0 aulbmtldryalvu erdurembvn-vu-Ifludfrnm Dulhflflph Own 0n1¢rPuruJay;canr.mq ml GR codmmawnooau.
Tho Onfwls donnlfldcdhun Ibo OHS Suvwnn Zfflfflflfl at ":48.-J1
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FFICE or THE PRINCIPAL otsrmcr & SESSIONS JUDGE (HQS),Q .TIS HAZAR1, DELHI
cnataransou (ELECTION COMMITTEE),

DBA atacrtous-2024
No if €2ri,,l,D],3A,2024 Dated 21.11.2024

OFFICE OE’

To,
(i) Worthy Presidezut,
Delhi BarAss0ciattion.

(ii) Hony. Secretary,
Delhi BarAssociartion.

Sub: Conpliance of communication dated 25.11.2024 of the
Hon.'ble High Court of Delhi. y ._*~;

'7 ' .'¥.§';;J 5-.14
_ 3:4.-, ; £351, ._‘ :{;;'_t;;.;r-“;._..'§_‘_E.~f-'1

Sir = ~ ~ 2-1: ~e.=:.*+.2-_e@-"@1111Q .v~,._- .1 , =;~r..’>.' - '?~.t-:---2; -4\ P ‘--t ' --s. '-~ -.-.'-J‘.- a.
Please find enclosed herewith copy of the communicatioiZlf~ffL5’;L_séiriiiiiififfiifi

dated 25.11.2024 received from the Hon’b1e High Court of Delhi together
with copy of the order dated 20.11.2024 of the I—Ion’ble High Court of
Delhi in the case c fLalitSbazzz1a ¢% 01's. Vs. Union oflndia £ 01:5‘.

In this respect, you are kindly requested to inform as to
whether the order stands complied with insofar as the appointment of the
Returning Ofiicer and Election Commissioner is concemed.

Please treat this as most urgent. Y ./;_'_ , T/egg o\.%1s‘€'S}‘1/gcerely,

L’,.£_k_‘_l'__[___ No al ‘fiicer.
' [6, _ O; .=,,v J1 4": Election Committee DBA 2024

QZBL

Encl: ommunication dated 25.11.2024 of Hon’b1e High Court of Delhi.
No. 4' 218 /ac/oBArzo24 2024 _
C923!/go.-—~ $351..
1) The Registrar General, Hon’ble High Court of Delhi, New Delhi.
2) PS to Ld. Principal District & Sessions Judge (HQs), THC. Delhi.
3) PS to Ld. Principal District & Sessions Judge (West), THC, Delhi.
4) The Dealing A: tsistant, Website Committee, Tis Hazari Courts, Delhi

with directions to upload the same on the official website of Delhi
District Courts, Tis Hazari Courts, Delhi.

5) R & I Branch (HQ), THC, Delhi with direction to display the ame on
all notice boards and other necessary places. >7yt"°E( ~

(,?I,lg- %

Nodal Officer, Election Committee
DBA Election 2024
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OFFICE or THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQs),
TIS HAZARI, DELHI

orrrca or DHAIRPERSON (ELECTION C0MMI'I'1'EE),
5 DBA atacrrons-2024

No.6 9° 8'3/so/oC)B(ii/i024 Dated 30.11.2024
1 __ r
' - .1 1‘To,

(i) Worthy President,
Delhi Bar Association-n.

(ii) Hony. Secretary,
Delhi Bar Association.

Sub: Compl ance of communication dated 25.11.2024 of the
Hon’bl e High Court of'Delhi.

.v
iv-

High Court of Delhi together with copy of the order dated 20.11.2024 of
the I-lon’ble High Ct-iurt of Delhi in the case of Lalr'tS11am1a & Ors. T/.s'.i
Uzzion offlzdia & Q: r.

I am directed to request you for taking steps for appointment
of Returning Ofiicer and Election Commissioner immediately, having
regard to the date cf elections as well as to complete the verification
process for proximity cards.
F ‘vs. ‘C/Q0/’

, Yours Sin erely.. 71 A j ,
1.4. 4 ~=>/4 We fit ‘
PBf;:»c - 2:: I-'14 Nod I O icer,

,_ fig 57 Election Committee DBA 2024
No. 57° ‘K/ac/Dan/202 f I ,\;,’1\) ‘Z073
Cgpy to-
l) The Registrar General, I-Ion’b1e High Court of Delhi, New Delhi.
2) PS to Ld. Principa. District & Sessions Judge (l—IQs), THC, Delhi.
3) PS to Ld. Principa. District & Sessions Judge (West), THC, Delhi.
4) The Dealing Assistant, Website Committee, Tis Hazari Courts, Delhi

with directions to upload the same on the ofiicial website of Delhi
- - II ' Courts, DelhiDistrict Courts, T1..Hazar1 _ _ _ - _ _

5) R & 1B1-anch (HQ I, THC, Delhi with direction to display the same on
all notice boards and other necessfl-TY P1a°°5- %,4\**?, -

Nodal Officer, Election Committee
DBA Election 2024

_. _ -;.1_

1Sir. ~ .‘ 1
Please refer to our earlier letter dated 27.11.2024 regarding

compliance of communication dated 25.11.2024 received from the Hon’bIe T , f
.L.:
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OFFICE or THE PR‘.tNCIPAL DISTRICT a SESSIONS JUDGE (HQs),
‘HS HAZARI, DELHI

orrrca or CEEAIRPERSON (ELECTION COMMITIEE),
3 _5¢;a , DBAELECTIONS-2024No_ 54% /EC/DBAj.§524 Dated 03.12.2024

To’ ' ~ ~'
(i) Worthy President,
Delhi BarAssociation.

(ii) Hony. Secretary,
Delhi BarAssociation.

Sub: Compliance of communication dated 25 .1 1.2024 of the
I-ion‘ble High Court ofDe1hi.

Sir,
Please refer to our earlier letters dated 27.11.2024 and

30.11.2024 regarding compliance of communication dated 25.11.2024
received from the Hon ’ble High Court of Delhi together with copy of the
order dated 20.11.2021 of the I-Ion‘ble High Court of Delhi in the case of 2 '
Lalit Shanna 2% Ors. ll-Is. Union oflndia 2% Ors wherein the l—Ion’ble High
Court has given directions which are reiterated as unden-

_“4. Keqenrg Ah new the afhresaid this Calm‘ dnmtv the
l713'm'ct C0miBn and nlie Deflii High Court
BarA..s'socziitr'a=i1 to qppoint I Rerunzfiig Oficer along train
an Election C-nrnnzissfaiuer on or bciime 26" November;
2024.”

Considering the fact that the Delhi Bar Association is yet to
appoint the Retul-ning (lfficer as well as the Election Commissioner, it may
bi; impressed that (;()1'1$i.;lB1‘iI1g the nature and volume of work involved. any
further delay would be hampering the process. The Delhi Bar Association
is, accordingly, requested to appoint the Returning Officer as well as the
Election Commissioner immediately in order that the election process can
be proceeded with. _

We may also invite your attention to the fact that
appointment of the I-Lon’ble High Court provides for appointment of
Committee by the Hon"ble District Judge in the event of failure of the Ear
Association to proceed with the election process. In this respect, your kind
attention is invited towards the following directions made by the I-Ion’ble
High Com-i in Lalitsbnzzna & 01$. 125'. Unian oflndia & 015'. disposed of
On 19.0320241-

“(vm D5: gym; 51¢ ¢n3-r;hgBarAss0¢1bti0n donor

___$___~_A

\__---"-*-'*"‘“'-"“‘ "‘_“"‘“"J



by we dam “""”’,;‘Z. r0695-5 ¢d='1'vb8V8
@1168 the 61552230503 fggdffiil pfift Presidentsaollillzgwvg the sfllmmjttse aomP11‘;8“,).,g;no1mii1a1edbytfie

9% to 8 Q’ as ,,,@11asb)""_ of tbs-> Tribunal or
id iwv Swmim-Z? Iudgfi "r R$3152: ease may b°- 77"?‘
wnwnidilof :1’;to ens-m-3 |ifi3[tEI60li0.G.§'

R¢E13'°?' - my 6 . - an-mp-t“="_1¥"’”1‘?“Commifiiglgjnme sndm a 1?::5Y othera 
are Oflnduc _ Of flap” . ed ti:flu? Cammfiwfbigtnbe deemed to e

fiznct1'011 and mywggftfieBarAssoc1afl011-
Exacuffyfl C0

hove we may reiterate our request that the
In View oilthglzctiona Commissioner may be appointed- Qfiicer anReturning _th ut any further, delay in order that the directions of the

immediately wt 0 1- d with effectively and at the earliest.. be comp I6
I-ion"ble Hlgh Court can

Y3? Sincerely,

_ Ofilfififi

‘iilgfgiiti glrd:m;m4$)%iM+}ec Election Committee DBA 2034he - - - onNo.6”/atfilnc/DBA/2024 Dam 01122: ~ '
u 0 Li-JCopy for information to- _ ' lhi

1) The Registrar General, Hon’ble High Court of Delhi, N6W De j
2) PS to Ld. Principal District & Sessions Judge (HQS), THC» Dem’
3) PS ' '
4) The D°a1i"8Assistant, Website Committee, Tis Hazari COWS’ .1 with directions to upload the same on the offic: al website 0fDelh1 *

District C ' -
>)R

to Ld. Principal District & Sessions Judge (West) THC, Dim‘ .

°‘1YI$, Tis Hazari Courts, Delhi.
8“ Bram (HQ), THC Delhi with direction to display ‘hi Same onall notice boards 'and other necessary places.

. mmifiee
"P-"1' lzatgtl Of'l'1ce1'= EI§;fii(uEIle€iion 2024
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OFFICE OF TI-113 PIRINCIPAL DISTRICT & SESSIONS JUDGE (I-IQs),
TIS HAZARI, DELHI

omen or CHAIRPERSON (atfiggtgtzt COMMITTEE),
,_ DBA ELECTIO -

No.é’;gg¥/Eé/€)61)3t'A/2024 . Da1=d05-12-2024
-* - (REMINDER)

To,
(i) Worthy President,
Delhi BarAssociatitan.

(ii) Hony. Secretary;
Delhi Bar Association.

Sub: Compliance of communication dated 25.11.2024 of the
I-ion“t~lc High Court ofDe1hi.

Sir,
This is in continuation of our earlier letters dated 27.11.2024.

30.11.2024 and 03. I.-2.2024 regarding compliance of communication dated
25.11.2024 receiver»! from the I-Ion'ble High Court of Delhi together with
copy of the order dated 20.11.2024 of the I-Ion’ble High Court of Delhi in
the case ofLalz'tSl2.2uzna & Om Visa Union o1"lEzdia& 01:5‘.

We may also invite your attention to the Fact that
appointment of the Hon’ble High Court provides for appointment of K
Committee by the Hon’bIe District Judge in the event of failure of the Bar 5-4 '~
Association to proceed with the election process. In this respect, your kind .
attention is invited towards the following directions made by the Hon’ble 11;? _ *
High Court in Lal1't.*.S11a1ma & 015'. Ks‘. Union offizdia & Om. disposed of 5-,l<;
on 19.03.2024=_ ’

“38 (V) lhttbe even; tfie cmlrtiug BarA.rsoczls1z'o.n _a'o not
comma.-oeet the election process by the date stipulated
berefiabowe the saidfimction shall be deemed to bave been
eotrmw to a Committee comprising two presidents"
and two .se~:retau'es as welfas bye Lsmgyernommated by tbe
eoooenzed tDis'&1'ct Judge or Regirtmr of tire Tfibunal or
Regrlmar (theta! ofnbzle Conn‘ as the case may be. Ibis‘
Camm1'ttee- will aofy mke decisions to ensure fiat elections
are oondzmted on fizne audio a 1iu'z'andtzan.spamntm.:nnen
115,3; Came-aittoe shallnot exmzzke any olfia
fimcfiofl and will not be deemed to have szgoezseded nbe
Executive t Committee ofnbe BarA.a9ociatr'on. "

Consi iering the fact that the Election Commissioner is et%"“€‘ '

‘T



2:21:

not appointed. we would be constrained to take up the matter xvith th
District Judge for appointment of the Election Cotrmissioner in ten; I'd‘
the directions. in case the Election Commissioner and the Retunsr of
Ofiicer is not appointed. éflkirlng

4‘.
)7z,';-¢,<_-,- v c/ea/' _Nag’) Yours Sincerely

\: * 1'
A a-/¥h¢¢'1 Nodal Oflgcen£c'l- C - .D5” é<___ -2; v-f _ Election Committee DBA 2024

r- € E2
No. Z/‘T46 inc/DBA/2024 Dated 05.12.2014
Copy for information to-
1) The Registrar General, I-lon’ble High Court of Delhi, New De1hi_
2) PS to Ld. Principal District & Sessions Judge (1-lQs), THC, Delhi,
3) PS to Ld. Principal District & Sessions Judge (West), THC, Delhi,
4) The Dealing Assistant, Website Committee, Tis Hazari Courts, Delhi

with directions to upload the same on the ofiicial website ofDelhi
District Courts, Tis Hazari Courts, Delhi.

5) R & I Branch (HQ), THC, Delhi with direction to display the same on
all notice boards and other necessary places. %z"\( _I

' Nodal Officer, Electi n Commiflefi
DBA Election 2024



OFFICE OF THE PRINCIPAL DISTRICT at SESSIONS JUDGE
OFFICE or ciiaiiiigzsson DELHI (HQ8),so4 50% _ 3,56 BAELEC1%?-L "non COMMITTEE),

-1 ONS-2024
N°' ———/BC/DBA/25?‘ Dated 17 12 2024
To, 1 8 BER 2014
(1) Worthy President,
Delhi Bar Association.

(ii) Hony. Secretary,
Delhi BarAssociation.

Sub: Compliance of communication dated 25.11.2024 of the
Hon'ble High Court ofDelhi.

Sir, -
Please refer to our earlier letters dated 27.11.2024,

30.11.2024 and 02.12.2024 regarding compliance of communication dated
25.11.2024 received from the Hon’ble High Court of Delhi together with
copy of the order dated 20.11.2024 of the Hon’ble High Court of Delhi in
the case ofLal1'z‘rS'b-aunt: & Ors. V3‘. Union oflodia &' 015'.

I am direoted to ask you whether Returning Officer and the
Election Commissioner have been appointed by the Delhi Bar Association
for the upcoming elections and if not, please taking necessary steps for
appointment of Returning Ofiicer and Election Commissioner immediately.

Na 't3°/4% /ac/DBA/2.024 1 it 11??
Quinn . .
1) The Registrar Genenil, Hon’ble High Court 0fDBlh1, New Delhi.
3) PS to Ld. Principal ll-listrict & Sessions Judge (I-1Qs), THC, Delhi.
3) P3 to Ld. Principal District & Sessions Judge (We5t)= '_THC> D°1h1- _
4) The Dea1;ngASSiSta1.1t, Website Committee, Tis Hazari Courts, Delhi

With directions to upload the same on the official website ofDelhi
District Courts, Tis Hazari Courts, Delhi. . _

5) R & I Branch (HQ), THC, Delhi with direction to display the s B on
all notice boards and other necessary places. égag( '

Nodal Officer, Election Committee
DBA Election 2024

. .1‘ .'. _._. I
r '_\.:.,?- . . ‘

C)

Teoqvde “C \ Yoursgijirely.

¢§,'_,7,,,,_.=, ,9 Noda O icer.
56 201-1;, _ 1.39 Q 1,, Election Committee 2024
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OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS FUDGE (I-IQs)
TIS HAZARI, DELHI

OFF;CE Olr CHAIRPERSON (ELECTION COMMITTEE),
*?LB° " %)\r3o BA ELECTIONS-2024

N°'-—~—'EC 134/2&5‘ Dated 21.12.2024
T0. 2 1 II’; "Z024
(i) Worthy President,
Delhi BarAssociation.

(ii) Hony. Secretary,
Delhi BarAssociation.

Sub: Compliance of communication dated 25.11.2024 of the
Hon‘ ale High Court ofDe1hi.

Sir.
Pleas: refer to our earlier letters dated 27.11.2024,

30.11.2024, 02.11-2024 and 21.12.2024 regarding compliance of
communication dated 25.11.2024 received from the Hon’ble High Court of
Delhi together witi copy of the order dated 20.11.2024 of the I-lorfble
High Court of Delhi in the case ot"Lal1'tS£iarma ¢E: 01:9. Vs. Union oflhdio
& Ors.

I am directed" to ZISK you whether Returning Ofiicer and the
Election C01'I'l1TllSSi|')I'l€I' have been appointed by the Delhi Bar Association
for the upcoming elections. If yes, please infonn the Election Committee
qua the same at the earliest and if not, please taking necessary steps for
appointment of Returning Officer and Election Commissioner immediately.

It is also impressed that in terms of order dated 17.12.2024 of
the I-lon’b1e High Court of Delhi, the date of election has been scheduled
for 07.02.2025 and Lhe scruntity process have to be completed on or before
10.01.2025. Your good ofiees are, therefore, once again requested

elections. i

1) The Registrar General, l—Ion’ble High Court of Delhi, New Delhi.
2) PS to Ld. Principal District & Sessions Judge lHQS), TI-IC, Delhi.

(\

,, ,-.1,“--Q1 .1"».'.inform the Ld. Members as to availability of the Proximity Cards with the 9 1
undersigned for their timely collection, having 1'63“-Yd T° '¢h° date '31,;

...\. 7; .,_»; _

,, .,,-. cg.
r‘w

. ’r . 1 U
i

lgrcg circle d T_-._»= 5 3 it

\N;im/ Yours Si ere1y.-

i¢'/- (‘A Q/r me-'1 Nogl O [gar

gqacésg W3 r-5}‘ 1313 Election Committee DBA 2024 _
No. O /EC/Dli2lA/2024 2 1 "(IT 0' 1.2‘;



C

3) PS to Ld. Principal District & Sessions Judge (WB=-'¥T)- THC, Delhi.
4) The Dealing Assistant, Website Committee. Tifi Hi-llafi COUTIS, Delhi

with directions to upload the same on the official website of Delhi
District Courts, Tis Hazari Courts. lI)elh_l- _ _

5) R & 1 Branch (1-1Q)_T1-IC. Delhi with d1I'€ClllOI1iOiCl1SplE1)' the same on
all notice boards and other necessary‘ Pla°e5- =

Nodal Officer, Election COmmit“tee
DBA Election 2024
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OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQS),

TIS HAZARI, DELHIOFFICE OF CiHAIRPERSON (ELECTION COMMITTEE),
7/3 "" 79 *7 DBAELECTIONS-2024No. ____/EC/DBA2024

To,
(i) Worthy President,
Delhi BarAssociation.

Dated 04.01.2025

(ii) Hony. Sefiretary,
Delhi Bar Association.

Sub: Appointment ofReturning Officer and Election Commission.
Sir,

Please 'efer to our earlier correspondences and response
dated 23.17.2024 '.. (copy enclosed). In this respect we may state that at the

den of the Election. Committee, the Level II’ work in relation with
proximity cards stand-s already over, except for the fresh applications that
are filed/r fl ' ' 'e ected on the website relating to the processing of application
for issuance of Proximity Cards.

As you are aware that as per the eligibility criteria laid down
by the Hon’ble High Court of Delhi in the judgment of Lalr'tSba.mza 1%
01:9. V.'s'. Union oflhdia & 015', the declarations forms so received have
already been scrutinizzed for the purposes of assessment of the eligibility.
The same have alreacly been communicated to the Bar alongwith the list,
with clarification that the same is subject to successful completion of
Proximity Cards, being looked after by an independent agency. _

The objections have also been dealt with by the committee
and it is found that there is a repetition/re-filing of the representations by
the Ld Members of the Bar. Having regard to the timelines, it stands
clarified and communicated that the Committee would not entertain any
flesh representation ltaving extensively dealt with the representations and

~ - of ample 0pp0ITl1I1itiBS.
objections’ afije112::-;vh>de): instructed to inform you that since the office of

' A sociation is already aware of and has the records of Level H , .1p,;.p ~
the Delhi Bar‘; atior Process relating to preparation of proximity CE1.I'lllS,t1f.:»~k;_;:l__i<§?|-if J
In of the Van lcb ni, hindrance in appointment of the Returning Ofiicer->_i»f'g1§i§‘*t 5
there apgfars. to Czm mission You goodselves are accordingly requested to (J _F;'{»j_.g11. _;
and the ection '- ' ‘t_ ¢d.t i V. V

l 2' -:~t)-.7;-Q5 t7 ; =.-"Lt':i;,_, -if if. - ' - 2lII'1€. T-.-J1+"-:=‘:-t--»>~'- ~" '-immediately flPP°mt the S - -
is the Bar’s intention to file some flPPlicati0I1_5 for " MMAs fair ' f-time is concerned, it is requested that since there

°1aPifi°a“°n'°m§S‘°r,°m¢ timelines of the Hon’ble High Court of Delhi
is no order as 0 I10\’=d 5*?’have to be ensure -



It is, therefore, requested that the Renaming Officer and the
Election Commissioner are appointed __ immediately in order that the
directions of the Hon’ble High Court of Delhi are complied with in letter
aiid spirit and the Returning Officer and the Election Commissioner wquld
have sufficient time to make arrangements for the election. Any delay in
their appointment would directly afiect the election process.

Er!-D "d¢‘!'-

k Yours Sine 1e
Z61‘ §’zqJ.y;q¢;, W) iii‘, ‘y’

,,5J5_,;6C-198"] "J NOd O cm-’
9/agar 37'/ S. "' Election Committee DBA 2024

No. IEC/DBAl‘2024
Copy to-
l) The Registrar General, Hon’ble High Court ofDelhi, New Delhi.
2) PS to Ld. Principal District &. Sessions Judge (I-l1Qs), THC, Delhi.
3) PS to Ld. Principal District & Sessions Judge (West), THC, Delhi.
4) The Dealing Assistant, Website Committee, Tis Hazari Courts, Delhi

with directions to upload the same on the ofiiciail website ofDelhi
District Courts, Tis Hazari Courts, Delhi.

5) R 8: I Branch (HQ), THC, Delhi with direction 1:0 display the s e on
all notice boards and other necessary places. -

Nodal Ofiiicer, Election Committee
DBA Election 2024
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S ,OFFICE or THE PRINCIPAL DISTRICT a SESSIONS JUDGE (HQ )
TIS I-IAZARI, DELHI

OFFICE OF CIEAIRPERSON (ELECTION COMMITTEE),
DBA ELECTIONS-2024No3@K_ I ,EC,DBA,2D24 Dated 20.01.2025

T0, Q \|\,\l 'lll'l.5
Sh. Atul Kumar Sharmi-i, 1 '
Hony. Secretary,
Delhi Bar Association.

Sub: Cornpliartice of Order dated 17.01.2025 of the Hon’ble High
Court ofDelhi.

Respected Sir.

I am directed to inform you that in terms of order dated
l7 012095 ofthe Ilo. . _ - n ble High Court ofDelhi in the case of La.HtSl1azma
& O15‘ Vfs. Union ofl-‘udia A3: Ozzs. [WP(C) No.10363/2021], the Hon’ble
High Court of Delhi ol:-served as under:~

“9. We also take ihto consideration the Resolution assed b
P J’the Security Committee of this Court and Wbicfi has 111 its

mccri-70 15 Idg c on 09 January 2025, resolved that all the
Election Commissioners, Retuming Officers together Wit]: the
Preszitienrs/Secretaries 0f8]1'lf26 Bar /lssoczlalions would make
necestsazjy arrangements" for procurement of EVM5/BallotPapers and coordinate with M/s SEC Communications Pvt.
Ltd .‘ ' '. 101' scmng up card reader machines and other equipments
well in time. "

I am, therefore directed to request for taking necessary steps
for appointment of Riiturning Officer/Election Commission at the earliest
as well as to comply with the order dated 17.01.2025 of the H n’blo c HighCourt ofDelhi in letter and spirit.

Thanlcing you.

/5° “dad Y s‘ l
ours i rey,ml, _ M 61¢, Z{,R~ < .

(“ii-?c’:;/$5/cf:/J:3,»p_; Noda O icer,

Election Committee DBA 2024
Encl; Copy of order ilatcd 17.01.2025.

Nofassr 3/€§Dia;../2024 2 U Jr". 2“ R
Cgp_V_ to-

.,-’-_'.a‘\ _ ,-‘.
M . wit \>;| ,-

.'~;,-1"-'_-,'f "."'.?*]'f_‘—._>; -7.».-,1-7-.-.J_
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to Ld. Principal District & Sessions Judge (ll(I'Qs), THC, De1h]_2) PS . . .
3) PS to Ld. Principal District & Sessions Judge (West), Tl IC. De1hi_
4) The Dealing Assistant. Website Committee. Tis ll amri Courts. Dglhi

with directions to upload the same on the official website of Delhi
District Courts. Tis I-Iazari Courts. Delhi.

5) R & I Branch (HQ). THC. Delhi with direction to display the same on
all notice boards and other necessary places. %/iv? _t

Nodal Offitzer, Election Committee
DB/\ Election 202-.1
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OFFICE OF THE PRINCIPAL DISTRIC'I‘ & sssstt r vs JUDGE (HQ5),
TIS 1-IAZARI, DELHIOFFICE OF CHAIRPERSON (ELECTION C()MM1TI'EE),

66ya? DBA ELECTIONS-2024
No. /EC/DBL!/2025 Dated 03-02-2°25

G3 FEB 1025 v
TO, '- -2 -:

Sh. Atul Kmnar Shanna, 7
Hony. Secretary, 172: l

t "\.'-0‘ .(. f
¢.>|

Delhi Bar A350-clfl'0.=r1.

_.|_._|....._. ....-._1_Sub: Conztplmnoe ofOrders dated 25.11.2024 and 17.01.2025 0
the Hon’ble High Court ofDelhi.

Respected Sir.

Please refer to our letters dated 27.1 .202-1-. 30.11.2024.
03.12.2024. 05.12.2624. 17.12.2024. 21.12.2024 and I‘ 3.01.2025 regarding
appointment of R€lIll11D.lI1g Officer Election Commissio 1.

It is impressed that despite repeated rem;1:ders- the Returning
Officer»'Election Commission have not been appointed by the Delhi Bar
Association till date. The reply of the Bar dated 23. 12.2024. 07.01.2025
and 23.01.2025 have: been considered. The Committee is of the view that
that list of eligible metnbers who have submitted the.‘ declarations. have
already been provided while clarifying that it is subject to the successful
completion of proximity process. there appears no just cause for delaying
the appointment. Since. the Delhi Bar Association itself is aware of the
number ofproximity application and details thereof. the-re appears to be no
hindrance in proceeding ahead with the 3.pp()i11I111e11[_

In terms of orders 17.01.2025 of the Ho’ 'ble High Conn of
DelhiinthecaseofL=ll1t't$'llI1n1&'CJrsV.s.lfizrin rim‘; HY 0 -I &'Q's.[WP(N0.I03d3QQ]l the Hon’ble High Court of Dell]. has cat 0 . C9

= econcallvobserved as under:- '

‘9. we also take into consideration nfie 1’ 1 '
the .£:'ecl111'ty Committee 01"ofzj C -‘ego éymefinbg held on 09 jaHua€yS203:£Ff1:HdIl:fiICb bas m IE5‘

Election Cozzmzzlssionezs. Rflmmhe Elgar we
HI'e:sit€16nt$»iS'¢€‘1'E12nlE$O1;_aZ]£f;¢-3:; H - -% “W7 we

Asst 2 -necensary an-augcnrients 1'32: PI'D€llIE1n:;f&(f1fS.Erfolu'd make
P8pc7»~'S and cooltfiizate with 34;; SEC 'I.0mmam_;:£vBa11)1Pot

- ans -1



- . d th .

d tbr semria up Card reader macblflff an O er equipmentL! - _ ..: ‘
'lV6‘1]m was
'- therefore. requsswd to wk? gacessagl steps f

II. D‘ mine Oficer Election C°n_}n3,1'iS10,[Pt;I HE éafllesl as
. ;; '1 .

appomtmam OI iét:-in the order dated 17’-O1""0“1hO date ii; b1"?H1thwan as Cfi>1I:f1:1§l€nerand Spirit having regard to e e 0 lect1oni.@_
Court oi B 1
23.02.2021 _ _ requested to take necessfilii Steps §°‘-' PI0C111'ei11@m

It 15 mnher - card reader" machines and Om- -B 1l..1 Papers. setting up da f . it
or livxba at ll in time. having 1'85’-=?1‘—'d to thfi I6 0 elfiillwli i.e.3q111pI'1'1€I1lb \ ‘
28.02.2025. V _ . - 7 -..

P ease treat this on priont§- basis.
Tianking F011-

-\ i - Yours Sincerely.

Vii I LL - ){gQ/For Nodal Oflicet
1;! _ : "C4 »_rP.'>s£..'.'J\ Election Committee DEA 2024
'E:iec.i~¢ »~ 5.:-~*4*i°~'rb@p"2°LH ‘ 5
' EB llll

No. D¢tod03.02.2025 U 3 F
Q>91&
1) The Registri r General, Hon'ble High Court of llfielhi, New Delhi-
zi Sh. Gagan§\' igpfll. Joint Registrar (Mgr & Coord. Cell-I). DHC _
3) PS to ta. P1‘ tnoipal District & Sessions Judge mos). THC Den“:
4) PS to Ld. PI mcipal District & Sessions Judge (West). THC Dem .
5) The Dealing Assistant. Website Committee. '1‘is;Ha2ari courts Dim‘

with directii ins to u lp oad the same on the oflicial website 0fDe1h‘
District Cot " ' 'rts.T1s Hazari Courts, Delhi. lg.‘

61 R&lB ' 4“fflnfi I1 (HQ), THC. Delhi with directionito displaf The same on
all notice be ards and other necessary places. __ if '

"rm _ We
For Nodal Oflficer. Electifln Colrdlgflii
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OI
OFFICE OF TI-1111 PRINCIPAL DISTRICT 8:. SESSIONS JUDGE (HQS),

TISHAZARLDELI-H
OFFICE ' HF CHAIRPERSON (ELECTION CO ), I“ L

No -;1/£5 /EC/A DBA ELECTIONS-2024
- _____ EIBA/2025 Dated 07.02.;2025

- ‘ ormr;
To,
Sh.Atu1 Kutnar ~E1ianna.,
Hony. Secretary,
Delhi Bar Associuition.

Sub: Compliance ofOrders dated 25.11.2024 and 17.01.2025 of
the Hon’ble High Court ofDelhi.

Respected Sir.

Please refer to our letters dated 27.11.2024. 30.11.2024.
03.12.2024. 0512.202-1. 17.12.2024. 21.12.2024. 20.01.2025 and
03.02.2025 regarding appointment of Returning Officer/Election
Commission. (Citpies enclosed)

It s impressed that vide aforesaid letters. the Election
Committee has repeatdly requested the Delhi Bar Association for
appointment of Returning Officerffilcetion Commission as well as to
comply with the order dated 17.01.2025 of the Hon’ble High Court of
Delhi for appoiiiitment of Returning Officer/Election Commission. The
Conimittee had also requested to take necessary steps for procurement of
EVMsfBal1ot Papers, setting up card reader machines and other equipments
well in time, hating regard to the date of election i.e. 28.02.2025. No
response has yet been received from the Delhi Bar Association in this
respect.

In iiew of above. I have been instructed to inquire as to what
steps have been taken by Delhi Bar Assoiciation for compliance of the
aforementioned 1. lrtters as well as to comply with the directions of Hon‘ble
High Court of Delhi for appointment of Rettuning Ofiicer./Election
Commission.

P1e.ise treat this on priority basis.
'l'liartking you.

f *=-‘rc=’e- D‘ - Y .
W ours S1 cerely,

ILL)" _ gang 1
la'- ;J¢wi'/‘V"?"7 For No 1 fficer,

-DB4 5'5 "I'D “T Election Committe DBA 2024



G.

"ah/5+ ? *6 ‘l
NO. /EC/DBA/2025 Daied07.0210tI15 *‘ '

Cggyttr
l) The Registrar General, Hon’ble High Court of Delh.. ;\Teu"De1hi_
2) Sh. Gagan Nagpal. Joint Registrar (Mgt & C oord. C~ :11-I). DHC
3) PS to Ld. Principal District &. Sessions Judge (I-lQs . THC. Delhi,
4) PS to Ld. Principal District & Sessions Judgr: {West |_ THC_ De1hi_
5) The Dealing Assistant. Website Committee. Tis Haz 11-i Courts. Delhi

with directions to upload the same on the ofiicial website ofDelhi
District Courts, Tis Hazari Courts. Delhi.

6) R & I Branch (HQ), THC. Delhi with direction to display the same on
all notice boards and other necessary places. l~3%‘:/. K

For Nodal Ctfiicer. Election Committee
DBA Election 2024


